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reached exhorbitant levels, the yield
has been steadily going down, damage
and crop-failures widespread and
frequent and currently the price has
been going down to such low levels
that the farmers in large numbers
arc constrained to abandon cultiva-
tion and leave their holdings fallow.
According to an official estimate made
some time ago, the loss incurred was
Rs 500 per acre In actual fact, 1n
most cases 1t may be anything upto
S1X or seven hundred rupees

Kuttanaj comprises of about
60,000 hectares of paddy land The
cultivators number about a lakh and
the workers dependant on agricul-
tutal operation number about four
lakhs The entire area, the entire
population 1s facing desolation

I take this opportunity to make a
fervent appeal {0 the Government of
Intia to make available whatever
assistance and iehef they can to
save the situation A Committee of
experts may be appointed immedia-
tely to studv the whole problem and
sugge<t remedial measures The
scope and dimensiop of the measures
needed are entirely bhevond the capa-
aty of the State Government to pro-
vide

(1v) REPORTED ATROCITIES ON HARIJANS
IN KARNATAKA, ANDHRA PRADESH AND
MAHARASHTRA .,
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[=7 wez arex]
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ATt e

«MR. SPEAKER : Do not record.

MR. SPEAKER: No, No. Nothing
doing. Do not record Rules do not
permit me

SHRIMAT] MRINAL GORE: **
SHRI UGRASEN (DEORIA): **

MR. SPEAKER I understand
yesterday one of the Chairman on
the Panel of Chairman allowed some-
body to make a statement which is
totally against the rul.s You have
given the Calling Attention notice
today which can be considered for
Monday. 1 cannot change the rules.
It somebody has allowed 1t, it is
totally illegal. Once 1 allow, 1t will
become a precedent So, do not re-
cord.

SHRIMATI MRINAL GORE.**

MR. SPEAKER: There are many
champions for ladies but the rules do
not champion them. So, I will not
allow. Do not record anything, 1
do not want to set a bad precedent.

SHRIMATI MRINAL GORE: **

MR. SPEAKER; I told you already
it would be a bad precedent. I will
not allow it. I will never set a bad
precedent,

SHRI MOHD. SHAFI QURESHI
(Anantneg): Sir, I would like to
know whether my 377 has been ac-
cepted.
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MR. SPEAKER: Na, no. Not today.
Now Mr. Sivaji Patnaik,

(v) REPORTED TRRMINATION OF AGRED-
MENT FOR SUPPLY OF WORKERS BY
CENTRAL EMPLOYMENT EXCHANGE
(LaBOUR) GORARHPUR TO HINDUS-
TAN Srezi Lo,

SHRI SIVAJT PATNAIK (Bhuba-
neswar) : Sir, I beg to submit the
following under Rule 377. Conse-
quent to the termination of agree~
ment for supply of workers by the
Central Employment Exchange (lab-
our) Gorakhpur to Hindustan Steel
Ltd. (Kalta Iron (Mines) 550 workers
are hkely to be terminated after
17th April, 1978. The action of the
HSL management is arising out of the
successful struggle of the workers to
win a higher rates of wages and im-
provement mn  living  conditions.
When the management of Rourkela
Steel Plant is purchasing iron ore
of 20,000 tonnes and manganese of
7000 tonnes from outside, the retrench.
ment notice to these workers is
clearly meant to recruit new cheap
labour by throwing on Street these
350 workers who worked for 5-6
yearg in this mine.

The decision of the Hindustan Steel
management amounts to an unfair
labour practice and the Govern-
ment should take immediate steps to
prevent the management from indulg-
ing in  such malpractices. The
workers who were opposing the re-
trenchment orders were lathi charged
on 28th March while 55 workers in-
cluding women with children were
arrested. Further, the petitioner,
Shri Rabinarayan Naik, that is, the
first signatory to the petition to
to Lok Sabha which was presented
just in few minutes back today, has
been arrested In this connection,
I would request the Government to
intervene in the matter so that job
security of these unfortunate work-
erg is assured.

**Not recorded.



